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CEN TRAL AOMINISTRATIVE TRIBUN AL PRINCIP AL BENCH

~

0.a.No.1029/99 n

New Dslhi: Dated this the /‘? day of Nowvember,1999,

HON 'BLE MR, So ReADIGE, VICE CHAI AT AN (A)e
HON '3LE MRS, LAKSHMI SyaMINATHMN, MMBER(D)

J.K.Mehta 3/o-Late Shri Rattan Chand,
shri A.K.Bajpai S/o Late Shri L.N.Bajpai,
Shri S.Dutta §/o Late Shri B.K, Dutta.

1.
2,
3.
4, Shri Surash Shama /o shri J.N.Shama
MD 25 others,as per memo of parties.

Ml working in the Office of Chief ginser(RT:

aIR and Dpbordarshan,148 , Ring Road,IPEstate,
~New Delhi N esese ppplicants,

L (8y Adwecates shri S.K.Rungta)
Vorsus

J’;—?Ministry of Infomation & émadcasting,
through its 'Sacrstary, Shastri Bhawan,
New Delhi.

2. B:G.:AIR Cadre Oon troller), pkashwani Bhawan,
New Delhi,

3. Department of ‘Personnel and Training through

its Secretary,
North Block,
New Delhi.

4. Ministry of Finance,

- through its Secretary,
&Xpenditure,
Ministry of Financse,
No rth Block,

New Del hi, seceess RESpONdents,

(BY aDVICATE: Shri D..S.Mahendru.)
O ROER

HON 'BLE MR, Se Re-ADIGE, VICE CHAI A aN (a) .

foplicants seek a dirsction to consider and
promote them to thg Jr. Adnn.Grade Scale of R, 14300-18300
WeBefe 1.1.96 and as and when they complate 13 years in

Grade 'a' ssrvice, or al termnatively to grent them non=-

fun ini
ctioning Jr, Adnn.grade scale of Rs. 12000-16500 ;
- in



-2 -
tems of Gazatte Notification No.385 dated 30,0.97
u'.e.f‘. 1.1.96 as and uhen they complete 13 years in
Grade 'A' service and pay the arrears till applicants
are actually promoted to the functional grade of

2, e have heard applicants® counsel

shri Rungta and respondents' counsel Shri Mahendru.

3. adni ttedly applicants belong to the Indian
Broadeasting Ehg‘in_aaring Service uhi_ch is ons of
the s Tganisdd Groy 'A' fhgineering services,
recrui tment to which is made through the combined

fhgin~ering Service btam conducted by UPSC..

4, Adnittedly the claim of applicants as
contained in para 1 abo ue/stems from the 5th pPay
Commission recommendations, Respondents p'oint out
in para 5 of their reply that these recomﬁ:endations
have to be examinad in all their implications as a
total package and cannot be considered in isolation,
They state that Gow. is already seized of the
various issuss inwlved in the implemen tation of
these recommendations, and such deci sions(fare finally
arrived at, will be notified in due wmursse and then

will be equally applicable to relevant posts in

1.8.(mg.) Service.

5. As respondents are already seized of the
matter, we hold that some time should be given to

them to take a final decision.

6. ARccordingly this 0a is disposed of calling
upon respopdents to take a final decision in the

matter as expaditiously as possible, and preferably

-
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within 6 months Ffron tha date of receipt of a oopy

- 3, -

of this ordere No oosts.,"}‘

( MRS, LAKSHMI suwumnnnw ) S, Re ADIGE)
mmegR(J) UICE CHAI A aN (a) .

Lode &S Vo 75%/ Lo
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